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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABRD BENCH

AT HYDERABAD - -
0A.724/91% Date of decision : 15-10-1992
Between
. V.-@ajan Babu : Applicant
and

1, Union of India, rep. by

The Secretary
Dept. of Atomic Energy
New Delhi

2, The Dpsrational Mamager
Captive Pouer Plant

Heavy Water Project
Manuguru, Khammam Dist,

'3. The Deputy Gensral Managar

Captive Power Plant
Hgavy Water Project

'Manuguru, Khammam Dzstrﬁct. ' : Respondents
Coupsel far the applicant + K. Anantha Rdo, Advocate

Counsel for the respondents : N.,V., Ramana, Central Govt,
. : Standing Counsel

CORAM :
HON. MR, R, BALASUBRAMANIAN, MEMBER (ADMN,)
HON. MR, (To)CHANDRASEKHARATREDDY, MEMBER (JUDL.)

- JUDGEMENT

( order as per Hon, R, Balasubramanian, fMember (Admn.)

This application is filed seeking a direction to the
respondents to axpunge the advarsa‘rsmafks communicated to

the applicant vide memo Nn.HMPN/CR/&/BD dsted 7-6-1990,

. 2. Vide the impugnad memo certain adverse entriss made in :

the confldent;al raport Por the perind from 1-2-1989 to
31-1=1580 ware cammunicated. The appllcant represented an

appeal agsai nst this vide his letter dated 7=-7-1990, The
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same was rejectsd by order dated 3-5-1991 issuad'by the

Oy. Gensral Manager, who is the countersigning autﬁority.

Aggrieved, the applicant has filed this OA.
3. The respondents'héva opposed the application and filed
a counter affidavit. It is their case that specific incidents
need not be thers to fome:to a decision regarding the.par-

gt At . 7
formance and behaviour of the applicant, Earlier the respon-

dents wers directed to place the material based on which they

"have come to the cbnclusion'rsgarding adverse entries, After

several adjournments, all that the resp@ndenfa could produce

today at the time of hearing, was again his confidential report

‘dossiers only, Respondents wers not able to substantiate the

adverse remarks by'%gﬁhucing any mate:ial in support of such
a conclusion, -
4, Shri Anantha Rzo, learned cocunsel for the applicant,
argued that the final rejection of the applicant's appéal vide
order déted 3-5-1991 as bald one and cantaiﬁ no féasnn. on
this aspect, the legal position is clear and Hon, Supreme
Court held |

"while authorities should have material, they need

not adduce while direction appeal against adverse

entries.,” |
5. We had gbna thfough the material made awailable to us oy
the raspondanta. ‘We are unable to find an iota of evidence
in support of the adverse éntries communicated to the applicant.,
6. In view of this, we héld that the adyaerse ehtrias‘ara
unjdst;fied and we direct the respondents to expuﬁge them.in‘
accerdance with the rules. |
7. The application is allowed accur&ingly with no prders

ag td mste,
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-8. This order ahall.bslcomplied with by the respondents

within a pericd.nf three months from the date of receipt of

-"this nrdar.

C[gb‘JthJv%:::ﬁfi:;;zjg o N
(R. BALASUBRAMANIAN) : ({ 'CHANDRAS EKHARA RED;;) 2

SEMBER (ADMN) - memegr(3uoL.) o

Dated Oct, 115,9@

Dictated in the Open Court Deputy RegistraL( )’

sk

To
1, The Secretary, Union of India,
Dept, of Atomic Energy, New Delhi,

2. The Operational Manager, -
Captive Power Flant Heavy Water Frcject,
Manuguru, Khammam Dist,

3. The Ieputy Ceneral Manager, Captive Power Plant,

Peavy Water Project, Manuguru, Khammam Bist.
4, One copy to Mr,K.Ananta Rao, Advocate, New Malakpet Hyd.
5. One copy to Mr.N.V. Ramana, Addl.CGSC,CAT,Hyd,

6, One spare copy.

pvm.
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. ‘Dismigsed as withdrawn

TYPED By COMPARED BY

CHECKED BY - APPROVED BY

IMN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH s HYDERARAD

THE HON'BLE MR
’ AND

THE HON'BLE MR.R.BALASUBRAMMIAN:M(AH -

AND o7

\____/" ‘{
THE HON'BLE MR.T .CHANDRASEKHAR REDDY: ‘-
- M({JUDL) }i

ANLy ,

'THE HON'BLE MR.C.U.ROY : MEMBER(JUDL)

‘Dated: (57 -1 1992

OREERy JUDGMENT 3
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